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OR PER (Oral)' 

Heard both. 

As per the Railway Servants' (Pass) Rules, 1986,  a brother of 

the Railway employee is dependent if he is under twenty one years 

of age, provided he resides with and is wholly depndent on- the 

railway servant and his father is not alive. It is submitted that the 

applicant is the brother of the deceased Umesh Kumar Verina, 8x-

0L, Asstt. Driver/Sahebgnj wh died on 18.08.2000 1vifig 

behind minor children left under his tare and guardianship and the 

father of applicant was alive at the material time. TherefOre under 

no circumstances the applicant would conie under the ambit of 

Pass.ru.les to be regarded as dependent of his brother. 

Therefore his' prayer seeking employment assistance on 

compassionate ground as a dependent brother would not be tenable 

in the eyes of law. 

Accordingly the OA is dismissed. 
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5.' However, the dismissal wOuld not stand in the w,4y of the 

thildren of thedeceased employee if they wish to stake thr claim. 

6. 	OAis accbrdingly dismissed. No costs. 

(Bidisha Bafierjee) 
Member (J) 
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